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be slopped. It is important that very capable 
and hones t officers are posied both for 
administrative purposes as well as for 
intelligence duty ; otherwise we may find 
the situation growing from bad to worse 
and we get funther embroiled in it. Thank 
you very much. 

STATUTORY RESOLUTION 
SEEKING      APPROVAL OF 

CONTINUANCE IN FORCE OF 
PRESIDENT'S PROCLAMATION IN 

RELATION TO JAMMU AND 
KASHMIR- Contd. 
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THE VICE-CHAIRMAN 

(PROF. CHANDRESH P. 
THAKUR) : Shri Mohd. Khaleelur 
Rehman. One request to hon. Members. We 
have limited time. Today, this Statutory 
Resolution has lo be passed. There is no 
time. The deadline is 2nd March. We expect 
the Finance Minister here any time. He may 
have some communication. 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY 
AFFAIRS AND THE MINISTER OF 
STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI M. M. JACOB) : Sir, we 
are not meeting on 2nd march- 

THE VICE-CHAIRMAN 

(PROF. CHANDRESH        P. 
THAKUR) : Yes. We are not meeting on 
2nd March. Therefore, in view of the 
limitation of time, 1 hope hon. Members 
will appreciate it and co-operate. 

SHRI M. S. GURUPADASWAMY 
(Uttar Pradesh) : Are we taking up the 
Motion of Thanks on the President's 
Address today? 

THE VICE-CHAIRMAN 
(PROF. CHANDRESH P. 
THAKUR) : Not today. It is not listed for 
today. 

SHRI    M.    S.    GURUPADA-
SWAMY    :   It is listed. 

THE VICE-CHAIRMAN 
(PROF. CHANDRESH P. 
THAKUR) : May be, if we have lime, we 
can make a beginning. Now, Mr. Rahman. 
Don't take more than five minutes. 
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† [   ] Transliteration in Arabic Script. 
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THE VICE-CHAIRMAN      

(PROF.   CHANDRESH P.       

THAKUR)   : Shri Shabbir Ahmad Salaria. 

SHRl SHABBIR AHMAD 
SALARIA (Jammu and Kashmir) : 
Thank you, Sir.  

THE VICE-CHAIRMAN      
(PROF.        CHANDRESH        P.     
THAKUR)     :    Now, our understanding—
let's be dear about it. 

SHRl SHABBIR AHMAD SALARIA : 
The understanding is there, there is no doubt 
about it,       
but...  

THE VICE-CHAIRMAN 
(PROF.        CHANDRESH        P. THAKUR)    
:   Not "but". 

SHRI     SHABBIR     AHMAD     
SALARIA :   .. .the matter   is   so       
important.    ...(Interruptions)...  

THE VICE-CHAIRMAN 
(PROF. CHANDRESH THAKUR)   
:  Please cooperate. 

SHRI SHABBIR AHMAD  
SALARIA : I will do the best  
possible.  

SHRI SANGH PRIYA 
GAUTAM : He is from Kashmir but docin'v 

live in Kashmir ! 

SHRI     SHABBIR     AHMAD 
SALARIA     

 

These are the verses sung by Atlanta 
Iqbal on the deplorable conditions 
prevalent in Jammu and Kashmir 
prior to the Independence of India 
Ac'. But here has been no change 
for the be.ter since then in Jammu 
and Kashm'r.       

† [ ] Transferal ion in Arabic Script. 
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The Home Minister has asked for 
extension of President's Rule in Jammu and 
Kashmir for another six months because, 
according to him, democracy cannot be 
restored in Jammu and Kashmir, and I can 
foretell that with the policies of repression 
that are being pursued in Jammu and 
Kashmir, he will be obliged to come to this 
House to ask for more extensions. 

Today Jammu and Kashmir is separated 
into two parts by a bloody and artificial 
ceasefire line which passes through the heart 
of Kashmir, dividing its villages, mountains 
and meadows, nay, even the houses, shrines 
and families of Kashmir. An area of about 
27,000 square miles and over 29 lakh people 
of Jammu and Kashmir are en that side and 
an area of 57,000 square miles and about 71 
lakh people are on this side. Kashmiris can 
never be at peace unless the ceasefire line, 
now called the line of actual control, is 
removed and the territory and the people of 
Jammu and Kashmir are reunited. 

It has been argued by the BJP-' which 
poses the greatest possible threat to the-unity 
of India—'that article 370 should be annulled 
as it was a temporary provision in the 
Constitution of India as, according to it, this 
article is the sole root cause of the trouble in 
Jammu and Kashmir. This betrays efforts 
deliberately to ignore hisioty. The Maharaja 
of Jammu and Kashmir who wanted to make 
it an independent state, was obliged by the 
revolution in Jammu and Kashmir in the 
wake of the partition of India and by the 
defeat of his forces, to en er into a limited 
accession on foreign affairs, defence, 
communication and currency with the 
Government of India in 1947 and to seek 
military intervention and help. This was 
accepted by the Government of India subject 
to approval of the people of Jammu and 
Kashmir. The case was taken, by no one else 
than the Government of india to the United 
Nations where 

at the behest of both India and Pakistan, a 
resolution was adopted that the future of 
Jammu and Kashmir would be decided by a 
plebiscite to be held under the auspices of 
the United Nations. Pakistan was called upon 
to withdraw its forces from the occupied part 
of Jammu and Kashmir, and India was asked 
to reduce its forces. At that time the 
Constitution of India was in the making, and 
in this context Article 370 which envisages 
the constitutional relationship between 
Jammu and Kashmir and the Union of. India 
in the interrugnum, had to be styled as a 
temporary provision. But all know that that 
agreed Resolution has not been implemented 
so far. As such, Article 370 has continued on 
the statute book as a temporary measure. 

Again, it does not make sense to contend 
that Article 370is the  cause of   the    turmoil   
in    Jammu and Kashmir because there is no 
such article in the-case of Punjab, there hr no 
such article in the case of Assam, there is no 
such article in the case of Mizoram or in the 
case of Nagaland, where also there have been 
movements for freedom and for greater 
autonomy. In   fact,  the   Sarkaria   
Commission has already held that if India has 
to survive as a unit, the division    of powers 
between the Cenntre and the States shall have 
to be rscast 

It is heartening to note that all the 
Members cutting across party lines, except 
for the BJP, hay emphasised that series of 
blunders after blunders have been committed 
in dealing with Jammu and Kashmir, which 
have brought into being the present 
turmoil—'he dismissal of Sheikh 
Mohammed Abdullah in 1953 in an 
operation coup d'etat, the foisting thereafter 
of hand picked puppet eovernments of 
Bakhshi Gulam Mohammed, Mohammed 
Sadiq and Mir Qasim fiom 1953 to 1975, the 
rigging of elect ions during the interrugnum 
to rule Kashmir, the re-topplmg'Of Sheikh 
Mohammed Abdullah in 1976, the topping 
of the National Conference Government in 
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1984, engineered through defections by Shri 
Jagmohan, the then Governor, sent to Jammu 
and Kashmir for this specific purpose and 
ultimately Shri Rajiv Gandhi compelling the 
National Conference to become a mere 
appendage of the Congress This led the 
people to believe that the National 
Conference hid merged in the Congress, and 
when they were in searcn for a party which 
could safeguard their regional aspirations 
and cultutal interests and in short 
"Kashmiriat", ihey were hijacked by 
communal organisations. The Nanional Front 
addeo... 

THE VICE-CHAlMAN (PROF 
CHANDRESH     P.   THAKUR)   : 
M". Saliia, you are reading somc-thng 
indeUvi. Ave you consulting a document? 

SHRI SHABBIR AHMAD SALARIA : 
No document. These are noies 

THE VICE-CHAIRMAN (PROF. 
CHANDRESH P.  THAKUR) 

They   seem   to   bo   long   notes. 

SHRI     SHABBIR     AHMAD 
SALARIA  : It is finished now. 

PROF. SAURIN BHATTACHARYA 
(West Bengal) : It is a fin shed product. 

SHRI     SHABBIR       AHMAD 
SALARIA : The National Front added fuel 
to the fite when in the face of anultiimtum 
by the comb ned Government of the 
National Conference and the Congress that 
they would not remain in Government in 
case he Wis sent as the Governor of Jammu 
and Kashmir, he was sent, with the result 
that ;he Government of Jammu and Kashmir 
resigned. Mr. Jagmohan promptly dismissed 
the Assembly of Jammu and Kashmir, with 
the result that the only.. . 

THE VICE-CHAIRMAN 
(PROF. CHANDRESH 
P. THAKUR) :   You should avoid 
personal reference. 

SHRl   SHABBIR        AHMAD 
SALARIA   :  But he is sitting  here. 

THE VICE-CHAIRMAN 
(PROF. CHANDRESH    P. 
THAKUR)   :  It is not the person, 
but it is the institution    you are talking 
about. 

SHRI SHABBIR AHHAD SALARIA : 
The popular Government resigned. At that 
time there were only 300 angry boys, armed 
boys in Kashmir, but a reign of atrocities 
and excesses was unleashed by the said 
Governor, which alienated large sections of 
people who, for this reason, lost all faith 
with the result that we are now in ihe 
quagmire. 

It was the result of that that thereafter 
thousands of Kashmiri pandits migrated. It 
was thereafter that lots of Kashmiris 
marchetf to the United Nations offices. It 
was thereafter that you find that the 
conditions deteriorated. So, in the 
circumstances, they have been joined by lots 
of other Kashmiri Muslims who have also 
migrated from Kashmir on account of 
disturbed conditions. 

The march of Amanullah Khan, to hich 
a reference has been made, is not the first 
march to take place in Jammu and Kashmir. 
There was a march in 1957, headed by 
Choudhry Ghulam Abbas also. At that time 
also a number of persons got killed, many 
were arrested and many were injured. 

If there is a sincere desire to improve the 
situation in Jammu and Kashmir, then, the 
Government of India should abjure the 
policy of suppression and atrocities in 
Jammu and Kashmir. Otherwise, such 
actions will further alienate the people of 
Jammu and Kashmir, and there would be 
further violations of human rights. What if 
by suppression a symbolic peace is brought 
about in Kashmir, which afters ome time is 
again breached and the posterity 
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has to face the music once again? The 
Disturbed Areas Act should be immediately 
withdrawn from Jammu and Kashmir as 
these- have been thoroughly misused and 
have resulted in corruption. 

Secondly the occurrence of excesses 
such as rapes at Badsgam, Hunnan, 
Poshpora, Hillar etc. and the killings of 
innocents in firing and in torture cells in 
police custody should be avoided. Many 
such incidents have taken place. They have 
not advanced our case and have not brought 
the people nearer to us. 

Thirdly, the Government should 
proclaim a general amnesty for all such 

people or all such angry boys who are now 
ready to give up guns so that they can 
return to normal life. 

 
Fourthly, political leaders and workers 

now in jails should be released and a 
political dialogue should be started with 
them. 

Fiftnly, the entire administration in 
Jammu and Kashmir, right from the Chief 
Secretary, SP, Deputy Commissioner, 
Commissioner are non-local and non-
Knshmiri. In order to inspire confidence 
among the local masses the local people 
should be taken in for the purpose. 

Sixthly, the Legislative Assembly in 
Jammu and Kashmir, which was wrongly 
dissolved by the then Governor, should be 
revived to start a political process. The 
Governor's Advisory Council, which has 
been constituted, cannot achieve that end. 

Seventhly, the relationship of the State 
of Jammu and Kashmir with that of the 
country should be based on the relationship 
which was in existence in 1952. It has been 
contended by Mr. Bakht of the BJP that the 
per capita fund for the State of Jammu and 
Kashmir has been the highest as compared 
to other States of India. He forgets that no 
other State has been torn and bufurcated 

in the manner in which the State of Jammu 
and Kashmir has been. No other State has 
lost its historical roots and communication 
and trade routes as the State of Jammu and 
Kashmir has done. In no other State there is 
a cease-fire line cutting through the State 
and dividing the country and snapping its 
means of livelihood. 

THE VICE-CHAIRMAN 

(PROF. CHANDRESH        P. 
THAKUR) : You have far exceeded your 
time. You have made your point.    Now,    
Prof. Bhattacharjee. 

SHRI SHABBIR AHMAD SALARIA 
: Only one sentence and I will finish. 

The 90 per cent grant to which a special 
category State, the Jammu and Kashmir 
Stale, is entitled to, was withheld up to 
1991. The arrears on that account should be 
immediately paid to the State of Jammu and 
Kashmir so that the financial difficulties 
which the State is faced with are overcome 
and the State  can progress further. 

Last but not least, the political leaders 
and political workers of all hues, who are in 
prison and are prisoners of conscience 
should be released forthwith. With them a 
dialogue should be conducted so that ways 
and means can be found to resolve the 
Kashmir dispute. 

PROF. SAURIN BHATTACHARYA : 

May I speak from here ? 

THE VICE-CHAIRMAN 

(PROF. CHANDRESH P. 

THAKUR)    :   All right.   But take three 
minutes in the bargain. 

PROF. SAURIN BHATTACHARYA   
:   I will try. 

Mr. Vice-Chairman, Sir, the issue has  
been exanrned   from  different angles. A 
statement is being made by the Government, 
from time    time perhaps   somewhat   
dissimila 
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other parts of the country that they are 
interested in opening the dialogue. Even in 
the speech the question of "w'thin the 
framework of the Constitution and abjuring 
of violence" is not beingraisedsomuch. This 
dialogue is essent'ai. But the other refrain is, 
if elections can be there in Punjab, can it be 
far behind in Kashmir ? If the elections of he 
type of Punjab are enacted in   Kashmir let 
me humbly submit, that will   lead to    
further alienation of the people of Kashmir 
Valley and Kargil, if not Jammu and Ladakh. 
We should not treat   them as separate units.    
They are really part of one entity.   We 
should look at them as such but not   
otherwise. Therefore, elections by trick will 
not serve any purpose.   If elections are held 
properly only  then it will serve some 
purpose. Let that lesson be taken by the 
Government.   Let not the Government repeat 
the mistake of what was done on the 25th and 
26th January when the BJP President was 
catapulted to Sirnagar and was made to unfurl 
the national flag   at Lal Chowk by forcible 
cooperation of all the people there, even 
before the State function.   The State function 
was held later.    This alienated not only the 
people of   Kashmir but others also 
elsewhere.   Some temporary advantage may 
be derived out of it.   I do not know.   But it 
will    do incalculnble harm to our cause in 
Kashmir in the long run.  We should be very 
much aware of that. 

I may not subscribe to all that has been 
suggested by my   friend,   Mr. Salaria. But on 
certain specific points like releasing the young 
men, releasing the political leaders and   
opening   of the dialogue there.   I 
wholeheartedly support him. I think the 
Government should   seriously     undertake    
this task     during      this     period      of 
extension of President's rule.  So far as 
extension of President's rule is concerned, we 
are   opposed to it. But in the case of Kashmir, 
there is no noaternat' ve and it is a mere 
formality. Let it be the last extension of 
President's rule in Kashmir and let a   popular 
rule be restored, whatever be the verdict of the   
people    of 

Kashmir. If they are allowed to exercise 
their franchise and if they give their verdict, 
really the political climate there would 
change. 

So far as I know, the main grievance of 
the young men of Kashmir people is against 
the previous elections that were totally 
rigged. It was not their verdict. Let a 
repetition of the same thing or a repetition of 
the Punjab experiment be not repeated. Ten 
per cent of the votes really do not determine 
the power. Let that situation be not repeated.  
Thank you.  (Ends). 

SHRI  JAGMOHAN  (Nomina-ted) :   
Thank  you  very much, Sir. 

I think the problem of Kashmir has not 
been solved for the last so many years  
primarily    because... (Interruptions).. we are 
not recognising the facts and I personally feel 
that the nation is paying, a very heavy price 
for falsification of facts. What I hear here is 
really vey strange. It is all agains the 
documents, all against the written records. I 
do not knovt what  the   future   generations    
will think of us. Was this the nation which 
produced Mahatma Gandhi ? Here, It was said 
that Sheikh Abdullah was wrongly imprisoned 
and dismissed. But the root cause of the 
Kashmir problem is the politics of deception. 
Because of paucity of time, I will not go into 
the detail.   But let me tell you this.   From the 
day one, when Kashmir acceded  to  India,   
when Sheikh Abdullah was saying,    "We 
have given our hands to India and we have 
finally decided to be with India", he    was 
hobnobbing    with      the Americans. There is 
a note recorded on January, 1948 by Austin of 
the State Department in which he says, 
"Sheikh Abdullah wants to have an 
Independent Kashmir". What about this 
written record ?   He gave an interview to  
Michael Davidson in April, 1948. Whereas he 
was talking to India on different terms, he was 
hobnobbing with other powers.   He met the 
American Ambassador Adlai Stevenson in 
1953 and made arrange-ment  for the    
working   for    the 
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independence   of  Kashmir.      And -after 
few days,    "The New York Times" produced 
a map in which, they showed the map of 
Independent  Kashmir. There are many 
documents .like that. When you see the 
Henderson Paper then they come out, you 
will know to what extent the nation has been 
deceived. There are many other documents.  
All I would like to say is, because of this 
gentleman about whom   so   much   has     
been   said. Panditji got a very bad name at 
the international level, because of what he 
was saying about Kashnrr. What does  Sheikh 
Abdullauh write in  on Atish-e-Chinar  ? How 
he repays Panditji ?  It is a written document. 
n He writes, 

he (Panditji)   was a   greiit 
admirer of the past heritage and the 
Hindu spirit of India. His 
interpretation of the Indian history, 
though not always based upon 
accurate knowledge, approximates to 
the interpretation of revivalists like K. 
M. Munshi and Dayanand Saraswati." 

This  is    the  language    of     a 
secularist ! 

"In Nehru's outlook, therefore, imprints 
of Machiavelli's political philosophy 
and jugglery are found." 

I do not want to quote the whole thing 
which takes time. 

"That is why the disciple of the 
principled philosopher and saint, 
Mahatma Ghandhi, was at the same 
time very much fond of Chanakya. 
Jawaharlal Nehru employed 
Machiavellian approach towards us in 
Kashmir. -He dealt with Pakistan 
inthe same fashion. At international 
level also he exhibited the same 
Machiavellian .outlook... " 

: It is all in Atish-e-Chinar, his own -
biography. You read my book. It is cal' 

documented.   It is written there. 

 

SHRI        SANGH PRIYA 
GAUTAM : Mr. Vice-Chairman, we want 
to listen to Mr. Jagmohan. Kindly allow him 
to speak because he has rlways been 
attacked in this House. Let him say what he 
wants to. (Interruptions) say. He had been 
in Kashmir as Governor and knows things 
better. 

 

THE VICE-CHAIRMAN 
(PROF.        CHANDRGESH        P. 
THAKUR)   : Please continue. 

SHRI JAGMOHAN   :     This  is only 
proving my point that this nation is not 
willing to listen to the truth and we-ll of us, 
whether in Kashmir or in India as a whole-
are suffering for that. If the question has 
4.00 PM,been  asked,   you  give    me time, I 
will   give   you   the page  number. This   is   
the page number of "Urshe-Chinar" —
351,355.  It is written in Urdu and it is 
translated in the book by me and I have 
quoted it at page 131 and it is all written 
there.  It is a   big thing. (Interruptions).  All 
documentation is there. 

THE VICE-CHAIRMAN 
(PROF.       CHANDRESH P. 
THAKUR)   :   1 Ihink, you continue 
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with your statement.   Forget about this.    
{Interruptions). 

SHRI JAGMOHAN   :  It is not my   
publication.      It   is   "Urshe-Chinar"-Sheikh 
Abdullah's     biography. 

 

THE VICE-CHAIRMAN 
(PROF. CHANDRESH P. 
THAKUR)    :   Mr.   Gautam don't interrupt. 

{Interruptions) 

SHRI JAGMOHAN : If you want to 

hear me. I will speak. Otherwise, I will sit 
down. 

THE VICE-CHAIRMAN 
(PROF. CHANDRESH P. 
THAKUR)    :   Please continue. 

SHRI JAGMOHAN : My point is, I will 
come to the solution also. But you must 
understand if you want to have a solution, the 
disease should be diagnosed correctly . If the 
disease is something else and you are treating 
for something else, you will come to the 
same situation as you found yourself in. This 
is what I was saying. Who his played the 
politics of deception ? That should be clearly 
understood. Thsre are many other details 
which are mentioned there which if you want 
to read, you can read. 

Second point I want to mention 
is, it was stated here tint Gandhiji. 
in 1947 saw a ray of hops in Kashmir. 
I have quoted extensively from the 
nature of Kashmiri Islam which Was 
very catholic, which was very tolerant, 
which was traditional to Kashmir 
and had a very great quality    of 
catholicity and compssion.    Who 
fundamentalised this Islam ?   This" 
is whit we should understand.  Whorr 
brought this in ? Who issued the. 
Fitwas? I will just quote one thing;' 
The National Conference workers in* 
1933 elections and later in     1987: 
elections, found fault with the Chief 
of Umday Islam, Qazi N ssar, and 
it is Qazi Nissar, who gave a speech, 
which I have quoted, in whch her 
says :  

"Who sold us to misuse religion"; who 
spoke from Hazrat Bal, who gave Fatwas 
that you should not give even a graveyard of 
land for the Congressmen, who showed us the 
green handkerchief ; who said that all rivers 
go to Pakistan, who taught us all this, who 
taugfct us to misuse, religion ? When elec 
ions took place in Kashmir in 1977, whose; 
party workers took Quran in one' lund and 
the voters eppeal in the other hand ?" It is 
not my thing) It is Qazi's Nissar thing. He 
said, "who did this ?" 

I have many other things to show but I won't I 
would just show this poster of the National 
Conference of 1983 elections. They show 
Kashmir and they show the hand killing a 
smaH child in Kashmir. It is the National 
Conference and the significance of hand you 
know. They show—this is the Indian Army 
hiving all these bayonets on Kashmir. 
{Interruptions) 

SHRI      SHABBIR    AHMAD 
SALARIA : This was after defection. 
{Interruptions) 

SHRI JAGMOHAN : So many facts h£ 
ve been falsified. Let me show this. What does 
it say ? 1 will read in Urdu after showing 
this child chained, and everything: 
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Why do you want to falsify the facts ? These 
are the facts. The entire Kashmir policy.. 
.(Interruptions)... 

THE VICE-CHAIRMAN 
(PROF. CHANDRESH P. 
THAKUR) : Let him complete. Every 
Member has a right to speak. 

(Interruptions) 

SHRI   SHABBIR   AHMAD 
SALARIA   ;   £ 

THE VICE-CHAIRMAN 
(PROF. CHANDRESH        P. 
THAKUR) : That is not going on record... 
(Interruptions)... Everybody has a right to 
speak. You must cooperate with them just as 
others cooperate with you. 

SHRI SHABBIR AHMAD SALARIA : 
If such details are to be given, then give us 
time and we will also give... 

THE VICE-CHAIRMAN 
(PROF. CHANDRESH P. 
TEAKUR)   :  You had your time. 

SHRI SHABBIR AHMAD SALARIA : 
No, I didn'; have so much tim) . I didn't have 
that much of indulgence. 

SHRI SANGH PRIYA GAUTAM : 
You have attacked him perse i ally. Don't 
interrupt him. Lethi m apeak what he wants 
to say. He is jvealing very important facts. 
(Interruptions) 

£Not recorded. , 

THE VICE-CHAIRMAN 

(PROF.       CHANDRESH P. 
THAKUR) : No, no ; it is a different 
Jagmohan. He is not the Governor any 
more. 

SHRI SHABBIR AHMAD SALARIA : 
At that time whatever he did,.. 
(Interruptions).. . 

THE VICE-CHAIRMAN 
(PROF. CHANDRESH P. 
THAKUR) : Please sit down. It doesn't 
help.. .(Interruptions)... 

SHRI JAGMOHAN    :    If you 
want to listen, I will speak ;. otherwise, I 
don't want to speak... (Interruptions).. .1 
have always been interrupted. I am always 
interrupted because truth is bitter. Nobody 
wants to listen the truth in this respect. 

SHRI JAGMOHAN : My point is... 

THE VICE-CHAIRMAN 

(PROF. CHANDRESH P. 
THAKUR) : Make quickly summary points. 

SHRI JAGMOHAN : Sir, if you think I 
am not speaking pointedly... 

THE VICE-CHAIRMAN 
(PROF. CHANDRESH P. 
THAKUR) : Please go ahead. Permission is 
my privilege. That is no problem. 

† [Transliteration in Arabic Script] 
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SHRI JAGMOHAN : The basic point 
which I am making is, since 1947 onwards 
the entire politics of Kashmir has been run on 
creating anti-India semiments. The National 
Conference leadership has tried to build itself 
on such sentiments. We must understand that 
it is this disease which exists. And who has 
told the youth to do what they are doing 
today. What happened during the 
Resettlement Act ? What happened during 
the Plebiscite Front ? What happened during 
the Al Fatah agitation ? These are all facts 
recorded in history and I would request the 
Central Government to go through all these 
records and base its conclusions on 
documents and not on what is said loosely 
without any verification. 

One of my friends here said that I was 
instrumental in engineering defections. What 
a charge it is ! I was the person who had 
recommended even on July 2, 1984 
imposition of the Governor's rule. I had not 
recommended installation of G.M. Shah. It is 
all recorded on your records. It is in my 
telegrams to the President which exist and I 
have resisted saying all this and I have 
suffered in silence all the disinformation. But 
you go on saying it. All I have to say is, you 
see the documents as to what I had recom-
mended. . .(Interruptions)... 

SHRI SHABBIR AHMAD SALARIA : 
What is the relevance ? .. (Interruptions)... 

SHRI JAGMOHAN : Please listen to me. 
Is it sensible to believe that I will engineer a 
defection and then ask the Government and 
then the Government will turn down my 
recommendation ? Any how, forget about it. I 
am appealing to the sense of the House to 
draw its own conclusion. You may think that 
J am not right, I am wrong. What I am trying 
to say is, please base your conclusions on 
documents and not on hearsay or falsehood. 
Then comes 1990 when Mr. Jagmohan was 
sent 

there at the behest of somebody. Now I have 
documented all that which was said in 1986 
when the Governor's rule was there. I went 
there for the first time in April, 1984. What 
were the conditions at that time ? They were 
all documented. How many bomb explosions 
were there ? They were all written by Mr. 
P.C. Sethi in his documents and you kindly 
go through them, what was going on in that 
part of the country. And if you want to see 
the documents of this very House, of the Lok 
Sabha debate of 30th July, 1984,. You see 
what Mrs. Bajpai had said about what Shri 
Farooq Abdullah was doing at that time  
what Mr. Kamaluddin had said. It is all 
documented. If you want to hear I can read it 
out to you. If you like I will only read one of 
Shri Baliram Bhagat. You will see what he 
was saying at that time and what the activity 
was at that time. I tried my best to control 
the situation and the situation was controlled. 
When I came in 1989 I had been warning 
that things were going from bad to worse and 
the basic reasons for that were not what they 
had said. It was said that when I went there 
the situation became bad. It was said that 
when I went there for the second time the 
situation had deteriorated. But what do the 
facts say ? The facts say that during 1989 
there were 1600 cases of violent incidents. 
The facts say that 315 bomb explosions were 
there before I went there. The facts say that 
the District Magistrates were not signing the 
warrants of detention. The facts say that the 
Advocate General did not appear in those 
cases. It is not that I am saying it. It was 
there in all national dailies. You see the 
records which I had documented. They say 
that there was no Government in Kashmir. 
There was nothing of the sort. When Rubiya 
Sayeed was kidnapped, neither the Central 
Government nor the State Government knew 
what had happened. Absolutely the State had 
been taken over. The internal subversion has 
been completed. - The IB officials had been 
killed.    The 
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District  Magistrate  who  had tried Maqbool   
Bhatt   had   been   killed. Sithalal Sapru had 
been killed.  P.N. Bhatia had been killed. All 
records are there. Still they blame me for the 
1600    cases   of  violent   incidents. Your 
own Parliament had made the statement. I 
was asked to go there. I was reluctant to go 
there.   I   said, "I had a very good innings. I 
don't want to go."  Because everyone  was 
telling that the situation was so tense and 
Kashmir had been lost.   I said, "All right, if 
you want me to go, I will go. I will not 
charge any salary because   people   may    
say       that Jagmohan is  asking for  a   
second term."   This- is what I am getting 
now in returm.   This is what I am getting in 
return when I tried   my best to get it back for 
India.   This ts what was being said. I am not 
for 'A'  or 'B'  or any political   party. I went     
only    for   the     country. This is what you   
have   done to me, blaming against all facts.   
What are you   doing now ? "Mr. Jagmohan 
has brought the Kashmiri Pandits." You see 
the press note of 7th March, 1991, which 
says about my   appeal and I want to read it 
out to     you. I would like to put it on the 
record of the House.   What did Jagmohan do 
?    He sent an appeal   to    the Kashmiri 
Pandits to return to stay there I would make 
camps for them in   Srinagar   if  they   were   
feeling threatened.      They  got  threatened 
because so many of them were killed. There 
is written document even to General Rao. It 
was said that 25,000 Kashmiri migrants had 
moved.   So many  Kashmiris  had  been  
killed. This is ell in writing. No  action has 
been taken by the State Government and, 
therefore, they were migrating. It was all 
done before 1 went there. On  13th January,  
31  people were injured and 19 people were 
killed in Kashmir.    I went on 19th January 
to assert the authority of the State to bring 
back the levers of power. What was the   
casualty ?   Twenty-seven. Wheu they want 
to have a complete show  of independence 
they bring 10,000  or   1,00,000  people  to  
the 

Idgah. 1 did not allow this to happen. No 
Bluestar. Nothing of the sort. With the 
minimum of casualties I was able to re-settle 
the whole machinery back into path. What 
happened in May ? Killings are now three 
times more. Kidnappings are now three 
times more. So many things are more than 
this. I don't want to blame anyone for that. 
But I want to say one thing only. 

I was able to shift the capital in May by 
the same road by which you have not been 
able to cake even 50 trucks. I brought all the 
employees from Jammu to Srinagar. I 
brought the capital there. I do not say that 1 
did it for'A'or'B'. I did it only for the 
country. The authority should be asserted. 
We are all for justice, for truth, for fairness 
and for fearlessness. That was my policy. He 
says, in 1958-59 I went there. All records 
say what the Kashmiri Muslims think of me. 
It is there in the newspapers. It is there in the 
vernacular press. I have documented it. Yet 
they go on saying the opposite. The counrry 
is being punished for living wnhlies. I am 
sure the suffering of ours is because of this 
culture of superficiality, culture of 
shallowness. I am not blaming anyone. 
Please forget about it. I am only saying that 
our coumry is passing through a very critical 
phase, where we are living in a superficial... 

THE VICE-CHAIRMAN 
(PROF. CHANDRESH P. 
THAKUR) : You can speak more when the 
Kashmir budget will be discussed. 

SHRI JAGMOHAN : I don't want to 

take a minute more than the allotted time. I 

know that very few people want to hear the 

truth. If they want, I can.. . 

THE VICE-CHAIRMAN 

(PROF. CHANDRESH P. 

THAKUR) : You can make your concluding 

observation if   you like 



369     Proclamation In relation [ 27 FEB. 1992 | to J&K—Adopted 370 

SHRI JAGMOHAN   :   I  would like to 
adopt a constructive approach The 
constructive approach is, I had gone there,  
assessed  the  situation very clearly.   I was 
very clear in my mind.  There are four aspects 
of the situation which need to be gone  into. 
The first important thing is, assert the 
authority of the State in a sustained  way,   not  
doing  something today and something else  
tomorrow. Just have a sustained policy till the 
sway of kalashnikov  is either eliminated   or 
reduced to a very insignificant level.   If it is 
done, only then you would be able to get, out 
of the militants   moderate   elements   who 
will be willing to talk to you and settle with 
you.    We must be very clear. We should 
make it  very clear As I have said, we are not 
interested in X, Y or Z or in any individual or 
party.    We are interested in   being fair and 
just.  We will hold fair and free elections, but 
not under   the threat of violence.    That is  
why   I dissolved the Assembly. I wanted to 
give a line of retreat to the youngsters, the 
moderate out of this who would come to us.  
They were  coming  and 1   am    quite   
confident that    they would  have      
responded     to     my gesture.       By    this       
time,       by having free and fair elections out 
of these people who had gone astray, we could    
have  had   a   new  youthful leadership.   Why 
has it  happened  ? People don't understand 
because  we blocked   the   aspirations    of      
the people.  We blocked even the honest and 
meaningful people.   We set  up a corrupt and 
callous oligarchy whose interest was to 
mislead people, whose interest was to go on 
speaking about Article 370 irrespective of the 
fact that Article 370 was keeping Kashmir 
impoverished. It is a different matter. So, the 
first thing is, keep a sustained pressure.       
Secondly,   under   that pressure    militants    
or    moderate eiments out of this will come to 
you and discuss with you.    You just assure 
that   you will hold fair and free electons.  
Then to deal with the Pakistan agency, you 
must set up an 

equally guerrilla tactics war which would 

work within the organisation 

of those very parties.   Then we will be able 
to settle with them. 

SHRI   V.  NARAYANASAMY 
(Pondicherry)  : Sir, I have a small question 
to ask. 

THE VICE-CHAIRMAN   (PRQF. 

CHANDRESH       P.   THAKUR) : Let  

bim complete. 

SHRI V. NARAYANASAMY : When 
be was hi Governor of Jammu and Kashivr, 
the leaders of political parties and Members 
of Parliament went there. There in the 
meeting he said 'bat bis first duty is to 
eliuvna'e Muslims from Jammu and Kr  Did 
be say that or not ? In the presence of all the 
political leaders, did he say that or not ? 

SHRI JAGMOHAN : Sit, I have never 
said that. I repeat, I have never said that. 1 
have written documents and 1 am... 

THE VICE-CHAIRMAN 

(PROF.   CHANDRESH P. 

THAKUR) : You come back to the 

point. 

 

SHRI JAGMOHAN : I would make my 
submission abou* aricle 370 also because I 
feel 'here is a lot of wrong notion about this 
article. I will not go into the historical 
background ; that would require a lot of 
time. The point is, there are two serous 
drawbacks, of article 370 whch we must 
recognise. It is keeping three regions of the 
State under perpetual tension ; Ladakh vs. 
Valley ; Jammu vs. Valley. The people of 
Ladakh as far back as 1948 had made a re-
presentation to Panditji saying that if he 
wanted to keep them as perpetual slaves of 
the valleyy then it was 
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as good as living under the Chinese. 
Similarly, with Jammu, you know 
what the position is like. Another 
thing is that article 370 is 
being misused. I have my grave 
objection against the misuse of 
article 370 I can give you 
one example. I would appeal to the 
Home Minister to set it right while 
we have President's rule in the State. 
It is about the displaced persons who 
had come from Pakistan in 1947. 
They came here due to compulsion of 
circumstances. It is very unfortunate 
that these people have no citizenship 
rights in spite of having lived there 
for 45 years. Their children cannot 
get admission in any professional 
college. They cannot vote and neither 
can they become members of 
cooperative societies. They cannot 
get loans. They don't get Govern 
ment jobs. These are people who 
had come here not for a holiday, but 
due to compulsions. The matter went 
to the Supreme Court. The Supreme 
Court said that it was sorry to note 
these conditions but because of 
article 370 , because of the separate 
Constitution   and   because of 
separate -citizenship rights, it could not give 
any relief to these people. But at the same 
time it said that the State Government could 
easily modify the Iocal laws and can give 
these people rights. Now, we have been 
fighting for human rights in South Africa. 
We have been fighting for human rights in 
Palestine. But in our own country for the last 
45 years. if the Commitment of this country 
to the   principle of justice is  this, 
then—God save it-------------  
.. .(Interruptions)... 

SHRI SHABBIR AHMAD SALARIA : 
Article 370 does not stand in the way of the 
State Government. . .(Interruptions)... 

SHRI  JAGMOHAN All 

right, All right.    (Interruptions)... 

SHRI    SHABBIR      AHMAD 
SALARIA  : You, yourself   said that. 
.(Interruptions)... 

SHRI JAGMOHAN  : You can 
see the judgement of the Supreme Court 
and lam only requesting the Government... 
(Interruptions)... 

SHRI SHABBIR AHMAD SALARIA : 
There has been no misuse.. 
.(Interruptions)... 

 

SHRI JAGMOHAN : I will explain.. 
.(Interruptions)... 

SHRI     ASHIS     SEN     (West Bengal) 
: Mr.  Vice-Chairman, may I know whether 
there is any time allocation for the  
discussion... (Interruptions)... 

THE VICE-CHAIRMAN 

(PROF. CHANDRESH P. 

THAKUR)   :   That does  not help .. 
.(Interruptions)... 

SHRI ASHIS SEN : There must be 
some time allocated. He is consuming the 
time of all the other Members.. 
.(Interruptions)... 

SHRIV. NARAYANASAMY  : Do you 
want us to believe what he says  now   
^....(Interruptions) 
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SHRI  DIPEN   GHOSH  (West 
Bengal): He may lay it on the Table. 

THE VICE-CHAIRMAN 

(PROF. CHANDRESH P. 

THAKUR)    :  �� ��� ��	
 What about   

your last  sentence   ? 

SHRI JAGMOHAN : I will make only 
one or two more points. I entirely agree 
with Mr. Dipen Ghosh. I will place a copy 
of the book on the Table of the House. It is 
for the information of the House that I am 
saying this. Let us go back to 1952 or so 
when this sort of a suggestion was made. I 
would request you to consider that, What 
does it mean ? This should be specified. 
You don't want ajiy financial integration 
with India. You want to live within your 
own resources. This question has not been 
answered and if you go back to such a 
situation, Article 356 was not there in 
Kashmir. You did not have so many other 
things in Kashmir. What do you want ? You 
want a one-way traffic. 

SHRI SHABBIR AHMAD SALARIA 
: We want Sarkaria Commission. 

 

 

†[Transliteration in Arabic Script] 
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THE VICE-CHAIRMAN 

(PROF.     CHANDRESH P. 
THAKUR)    :   I have to make an 

announcement. 

SHRIDEPEN GHOSH :  I have to make 

one. 

THE VICE-CHAIRMAN 

(PROF.        CHANDRESH P. 
THAKUR) : Your impatience is running 
ahead of the schedule. I have to make an 
announcement. 

Thismorningsome hon.Members ! raised 
points about the papers laid by the Minister of 
Finance yesterdry. The Minister of Finance 
win come to the House at 5 P.M. today to 
clarify the matter. 

Mr. Vincent. Take only two or three 

minutes. 

SHRI M. VINCENT (Tamil Nadu) : 
The affairs of Jammu and Kashmir remain a 
sensitive issue in all spheres. To bring the so 
called militants of Kashmir into the 
mainstream of Indian democracy it needs to 
infuse confidence io them by strengthening 
our intelligence activities and propaganda. It 
is advisable that the Government gradually 
but expeditiously should 

 re-introduce   people   of the     same 1   ; Stae 
in the bureaucratic and administrative posts. 
Incidentally, this bring back the confidence of 
the people of Kashmir. 

Secondly, the Delimitation Commission 
should be given a lime bound direction to 
complete the work of fresh delimitation. 
This would enable to advance the date of 
election in Jammu and Kashmir. 

The dangerous dimension of the 
problem is the support to terrori sts by 
Pakistan. It has been abetting terrorism in 
Kashmir all along and now it has openly 
declared it. 

I congratulate the Prime Minister for his 
assertion that India would not compromise 
with even an inch of our land at any cost. 
Our Defence Minister, Mr Pawar, deserves a 
loud applause for declaring that Pakistan 
would be .aught a fitting lesson if it did not 
stop poking its nose in our internal affairs. 

A group of anti-social elements are 
playing info the hands of Pakist an. 
Therefore, the Government must take 
effective steps to put an end 10 Pakistan's 
sinister designs. 
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Sir, the constitution of a 14 member 
Council to advise the Governor on political 
and economic matters is a right step. This 
will pave way for creating an atmosphere of 
hope and security in the State. 

Elec ions in Punjab were successfully 
conducted and a popular people's 
Government has been installed against 
terrorism and successionist activities. In the 
same manner I appeal that elections in 
Jammu and Kashmir should be conducted to 
bring the en'ire country to have elected 
popular Governments. 

Thank you. 
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THE VICE-CHAIRMAN 
(PROF. CHANDRESH P. 
THAKUR) : Mr. David Ledger. Please co-
operate and finish in two minutes because 
then there is going to be a reply also and 
then voting. 

SHRI       DAVID       LEDGER 
(Assam) : Mr. Vice-Cairman, the problem of 
Kashmir has dragged on for the past many 
years and today it has become more intense, 
more acute and more explosive than it ever 
was. The issue has been debared and 
discussed within and outside Parliament. 
Various ideas and proposals have been tossed 
into the air but a solution has remained 
elusive. The more one thinks about the 
situation in Kashmir, the more is one 
reminded of (he series of mistakes which our 
political leaders have committed in relation to 
I he problem of Kashmir. The Government of 
India, I am constrained to say, has followed 
but one policy so far, a policy of drift, and 
that policy has been consistently followed 
and as a result of this policy of drift today 
Kashmir has drifted to disas.er. The wrong 
policies followed by the Government and the 
mis:akes committed by our political leaders 
has resulted in a total erosion of the faith of 
the Kashmiris in the political system of this 
courtry, and what is alarming is that   the 
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uprise in Kashmir is not against any particular 
Government or against any particular political 
par:y which has formed the Government. 
The uprise in Kashmir is against India, 
everything Indian and everything which 
represents India. And what is even more 
disquieting 

THE VICE-CHAIRMAN : Please co-

operate:, we have to conclude. 

SHRI DAVID LEDGER   :   Let 
me make my concluding remark. What is 
even more disquieting is that this sentiment 
has the popular endorsement in Kashmir. One 
has only to speak to a Kashmiri you'h to get 
an inkling of the anger that is in him. One has 
only to speak to a Kashmiri youngster to get 
an idea of the anger that is in him. It is so 
palpable. 

Sir, the role of political parties in this 
connection has been the most disappointing. 
With due respect to the political parties, I 
would like to submit that ,the role of all the 
political parties in the country has been 
utterly disappointing. Every party has tried to 
derive political mileage, out of the situation 
in Kashmir. One party has been busy 
installing puppet Governments and apointing 
pliable Governors. The other party has been 
busy in going all the way to Kashmir and 
kissing the soil of Kashmir, in t he name of 
preaching the message of so called love and 
hoisting the tricolour a: Lal Chowk as if the 
nanional flag was never  hoisted there. 

There was never any sincere effor. to 
analyse the situation in Kashmir in its proper 
historical background and perspective. No 
wonder, therefore, that the people in Kashmir 
feel let down and feel betrayed. The common 
man in Kashmir has, so far, been a mute 
spectator to an administration which is corrupt 
to the hilt. He has suffered from the stagna-ion 
of economic development. He ha; g one 
through the nightmare of the 

operation by the security forces.  He has reeled 
under the heavy burden of unemployment. The 
future of the common man in Kashmir is,   as   
it were, totally uncertain. 

To add fuel to the fire is the role of 
Pakistan. The role of Pakis' an in rela ion to 
the affairs in Kashmir has become a major 
factor. To say that the role of Pakistan has 
been dubious and reactionary from the very 
start, to say that it has been overtly and 
covertly encouraging and aiding ierroris and 
secessionist activities in the Valley is to stae 
'he obvious. I is an open secre\ There is no 
need to men ion it. 

Pakistan has done is best to in 
erna'ionalise the issue in each and every 
forum of the world. It has even taken refuge 
under outdated U.N. Resolutions. The recen': 
bandh organised in Pakistan, a the behest of 
Prime Minister Nawaz Sharief has added a 
new dimension to the whole problem. It is 
time the Government of India takes a serious 
note of it and have a serious talk with the 
Government in Pakistan on its role and 
involvement in t he affairs of Kashmir. The 
stand of the Government of India should be 
clear and unambiguous. The vicious propa-
ganda campaign launched by Pakis an 
agains; India has to be effectively countered. 
Our own propaganda channels have to be 
activised and put to use. The various 
international fora have to be used. Sir, ;his 
matter has been discussed at leng h in rhe last 
meeting of the National Integra ion Council. 
It is time the Government of India takes 
somo action in this regard. 

Before I conclude I will just mkae one or 
two points. While we express our views on 
vhe si ua ion in Kashmir, it is important :.ha 
we realise that the most importan: thing to do 
is to win back the confidence of the people 
there. The faith if the common rtaart in the 
political systems has to be restored.    Delhi 
must—I 
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would like to put emphasis on this— resist 
the temp'ation of installing puppe' 
Governments. Delhi must resist the temp 
ation of capturing power in Kashmir through 
unscrupa-tous means. The practice of 
thrusing puppet Governments down the 
throats of the Kashmiri people, the pract'eo 
of dumping pablc Governors down the 
throats of th? Kashmri peple, must be gven 
up. 1hs common man in Kashmir has to be 
taken into confidence. He should be allowed 
to elect a Government of h;s own choice. 
Elections must be jbld there as early as 
possible, and all sec'ions in Kashmir should 
be given an opp3rtun;ty to participate in the 
deciom. This is one risk which 'he 
Government of India has to take. 

In conclusion, I would just say this. 
Repeated extensions of President's rule in 
Kashmir is not and cannot be, the answer. 
May I respecfully submit that there are, 
clearly, two aspeers to the Kashmir problem 
? One is political and the other is econonvc. 
Whle it is imperative that the speedy 
economic development of she Valley is a 
must, while the need to provide employment 
opportunities to the educated job-seekers, 
who constitute the most vulnerable section in 
so far as indoctrination to militancy is 
concerned, cannot be denied, it must be 
honestly realised that the restoration of the 
political process hay to be the top of the 
Kashmir agenda. Thank you. 

THE VICE-CHAIRMAN 

(PROF. CHANDRESH P. 
THAKUR)) : Now. the hon. Miniser of 
State for Home affairs to reply. 

SHRI DIPEN GHOSH : Sir, it is 5 P. M. 
What about the Finance Minister's statement 
? 

THE VICE-CHAIRMAN 
(PROF. CHANDRESH P. THAKUR) : He 
is here. Please co-operate. Let us complete 
this first.   Let the Home Minister reply. 

5.00 P.M. 

SHRI M. M. JACOB   :  I am in 

the hands of the House. You must allow me 

three or four minutes. I know, when 17 

Members of this august House have 

participated in the discussion, three or four 

minutes for me to reply arc c;rtain'y 

inadequate, but I know the statutory 

requirement of the time and the constraints 

before us. So, I will restrict myself to only 

one or two sentences, requesting the hon. 

Members to ratify the extension of the 

President's rule in Jammu and Kashmir. 

I would like to refer to the speech of Shri 
Jagmohan. When I was listening to his 
speech I was remnded about one of the 
ladies, who is biogaphcr of a book. She wrote 
to he Prime Minister in England for a preface 
to her book, and he Prime Minister wrote 
back after reading the book, that there are 
may hings whch 1 see are true in this book, 
but also I see man) thngs here wnich are 
original. What is original is not true. What is 
true is not orignal. {Interruptions). Mr. 
Jagmcbanstartd with "he statement that the 
politics of Kashmir is a poli t ics  of anti-
India sen iments. My friend Ram Awadhesh 
Singh eorreciy gave the analysis that the 
politics of Kashmir is a conspiracy of 
international imperialism, just as it is in 
Palestine, or in Israel, similar is the situation 
in Kashmir. So, it was the desire of some of 
the countries to see that Kashmir issue 
remains as an ac ive issue, as a sore and 
irritant to India. It is a true fact. SO, distorting 
the whole thing and blamng the Kashmir 
leaders, as if they were playing a different 
game, is a very unfortunate statement. It is 
distortion of history. I leave it there. I do not 
want to say anything more. {Interruptions) 
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I agree with it. I am thankful to the Member for 
the constructive suggestions. Action plan will 
be there. Normalisation is the first \ and 
foremost thing. After the normalisation in 
Kashmir we will be ready for election, but the 
first thing is normalisation.- Normalisation 
requires firm and effective measures to check 
and prevent infiltrators coming to th:s country, 
sabotage happenng in this country, there 
should be a firm hand to deal wfh th;s. 
S'milady, economic development of the Sate 
and the peoples' involvement in it is very 
necessary. I agree with many of ihe suggestions 
made here in that connection. There is no 
doubt about it. 

I must compliment the paramilitary 
forces and our forces who are doing very 
good service. Those who are erring and 
commuting mistakes, we are charging cases 
against them. There are 79 cases prevailing 
against the para-military forces now. That 
shows the sincerity of the Government to see 
that the culprits are punished, they are not set 
free. But we have got limitations in handling 
certain situations. 

Same way, I come to another point of 
human right activists throughout the world 
who are spreading the message that there are 
no human right in Kashmir. Sir,... 

THE DEPUTY CHAIRMAN   : 

Madam, not Sir. 

SHRI M. M. JACOB : I started with Sir. 

THE DEPUTY CHAIRMAN : You end 

with 'Madam'. 

SHRI M. M. JACOB : Madam, our 
Prime Minister gave very good analysis in 
the Security Council in New York recently 
about the approach. I reiterate and say that 
you have to define the human rights. I say, 
human right of the terrorists 

and not human rights. (Interruptions). I am 
closing all other points here and I request you 
to vote for extension of the President's rule. 

THE DEPUTY CHAIRMAN    : 

1 shall first put the amendment moved by Shri 
Shabbir Ahmad Salaria to vote. Mr. Salaria, 
are you pressing ? 

SHRI SHABBIR AHMAD SALARIA : 
I would like to speak on that. I have said that 
elections should be held in Kashmir in four 
months. If elections could be held in Assam 
or in Puniab where the conditions were not 
good, .the S ate should also make efforts to 
hold elections in Kashmir also within four 
months. 

THE DEPUTY CHAIRMAN   : 

It is a good suggestion. Now, after this 
suggestion, are you pressing or withdrawing 
your amendment ? ... (Interruptions)... 

SHRI SHABBIR AHMAD SALARIA : 
If the honourable Minister says that he will 
make efforts to have elections in Kashmir 
withi  a reasonable time, I am prepared to 
withdraw my amendment. 

SHRI M. M. JACOB : Efforts will be 
made to normalize the situation in Kashmir 
and elections will be held after 
normalization, 

SHRI SHABBIR AHMAD SALARIA : 
Then I won't press my amendment. 

The amendment was, by    leave, 
withdrawn. 

THE DEPUTY CHAIRMAN : I shall 
now put the Statutory Resolution to vote. 

The question is : 

'That this House approves the 
continuance in force of the 
Proclamation issued by the President  
on the   18th  July, 
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1990, under article 356 of the 
Constitution, in relation to the Sate of 
Jammu and Kashmir, for a further 
period of six months with effect from 
the 3rd March, 1992." 

The motion was adopted. 

CLARIFICATION RE. LETTER OF 
INTENT FROM THE FINANCE 
MINISTER  TO PRESIDENT OF 

WORLD BANK 

THE MINISTER OF FINANCE (SHRI 
MANMOHAN SINGH) : Madam Deputy 
Chairman, I am sorry I was not present this 
morning in the House when certain matters 
relating to my letter of intent to the President 
of the World Bank were raised. I take this 
opportunity to clarify the matter . Before I 
do so, I would like to say a few things. 

SHRI YASHWANT SINHA (Bihar) : 
On a point of order. 

THE DEPUTY CHAIRMAN : Yes, 
what is the point of order ? 

SHRI YAHWANT   SINHA    : 
The point of order is, is the Minister making 
a statement, in which case we have a right to 
seek clarifications ? 

Otherwise, he   just lays it on the Table.. 
.{Interruptions)... 

THE DEPUTY CHAIRMAN : Okay, 
you lay it on the Table of the House, Mr. 
Minister.. .(Interruptions) 

THE MINISTER OP STATE IN THE 
MINISTRY OF PARLIAMENTARY 
AFFAIRS AND THE MINISTER OF 
STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRl M. M. JACOB) : 
Otherwise there wil be a clarification on a 
clarification. 

SHRI YASHWANT STNHA    : 
Yes, there may be a clarification on a 
clarification. 

THE DEPUTY CHAIRMAN   : Okay, 
you   lay it on the Table of the House if the 
Members so demand. Lay it on the Table of 
the House. 

SHRI MANMOHAN SINGH : Madam, 
I la,y a statement on the Table of the House. 

THE DEPUTY CHAIRMAN : The 
House is adjourned till 11 o'clock tomorrow. 

The House then adioumed at 
eight minutes past five of the clock 
till eleven of the clock on Friday, 
the 28th February, 1992. 
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